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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

0A No.1054/97 Date of Decision: 16th July, 1998

BETUEEN:

8. Mohan Babu Y. Applicant
AND

1% The General Manager,
Heavy Water Project, .
Manuguru, Khammam District.

23 The Administrative 0fficer,
Heavy Water Project,
Manuguru, Khammam District.

3?'The Aast% Par#onnel Officer,
Heavy Uater Project, - .. asnt
Manuguru, Khammam District. : v+ RespBndents

Counsel for the Applicant: Smt N.Shoba

Counsel for the Respondents: .'ﬁr;v.ﬂajeshwar Rao ,Add1.CGSC

CORAM:

THE HON'BLE SRI R.RANGARAJAN: MEMBER (ADMN.)

AND
THE HON'BLE SRI B.S.JAIPARAMESHWAR: MEMBER {JuDL.)

ORDER

(Per Hon'ble Sri R.Rangarajan, Member (Aqmﬁﬁ)

None for the applicant. Sri V.Rajeshwar Rao

for respondents:

The applicant in this 0A appliad far the post of
Tradesman 'B8' in accordance with the Aduartissmant No . HUpM/
3/96. Ha uwas not celled for intervieus He further adds that
he is an ST candidate ard hence ha is sligible to he
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considerad against the ST quota.
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This OA is filed praying for dirsction to the
reaspondents tézgzaiew the petitionsr FZim:ha pogt of
Tradesman *B' wnder the control of R-i Em&?ﬂ1a
interviews to be held from 183897 to 20.8.97 or

any other subseguent date that may be fiﬁfd by Re1,

An Interim Order was passed in this QA on
19~-8-97. As per the interim order, the applicant has
to be intervieued either on 19~8=27 or 20-8-807 if he
presents himself with a copy of the interim order.

It is also directed in the interim order that:

" however if it is proved %§3¢ later

that the casa of the applicagt wvas not
eonsidered as more elibible ST candidates
were available and hence the nam af the
applicant was not shortlisted for intervieu

then the DA stends dismissedi"

A reply has beem filed in this DA, It is stated
in reply that 30 candidates in the trade of Fitter and
42 camdidates in trade of Electrician wers called for

4 Gy
interviev based on, marks scored by tham in 35C and the

requisite number of camlidates was restricted accerdingly

among the candidates having comparatively higher marks.
Tuo posts af Fitter and twp posts of Electrician were
resgrved far ST Community candidates. In the case of
Fitter, only those who had scored 65 par cent marks

and above were called for intervievw end in the case of
Elsctrician 14 candidates were called bslonging to

ST Community who had scored 68%%3 and above marks in
S$SC examination. The applicart has scored only 60%

per cent marka. Hence, he could not be ecallsd for
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interview since he had.not scored the required percentage

@QI\W

salection against ths gEWEEd-guete=6T ST quota.

The shortlisting was done as the total number of
applications received against the notification was
1296 and the vacanciss g%;jlimitedeence there was
na other go far the réspaﬁdents except to limit the
number of candidates to be called for interview by

shert-listings

From the above reply it is evident that the

applicant was not issued with the call letter for the

of marks in SSC even for qualifying for calling him
agairnst the éT QUota? In the interim erder it has beesn
eclearly stafad that in case the applicant was not
considered or called for intervieuw even against the

8T quota due to short-listing of candidates for intervisuw
then the OR stands dismisssd. From the reply it is
evident that the applicant was not called for interview
due to ahart-llstlng of candidates, as the applicant

u\.-.e)UL\_-‘-' \M\J‘(V '
had_scured less marks for; ST quote sﬂ&éﬁ&

In view of what is stated above, the 0A is

fro—"">"

dismissed; No costs.

B.S5. JAI-PARAMESHUWAR ) ( R RANGARAJAN )
\\cquﬁgper (Jud1d) : Member (Admn?)
Dated: 16th July, 1998 \4_\91,r’vﬂ&

( Dictated in Open Court ) }
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The .General Hanagar, Haavy Uater Pragact, Nanuguru, Khammam.

The Admznzstratlue BfPitmr, Hmavy Water Project, MEnUQuru;'
Khammam,_ o o, |
Ths Asggr DarSOﬁnal ﬂ??idwr;:Haauy_water Prdjéét, Manuguru,
Khammaw: : v o

-

One cmpy tn Smt. N Shoba, Aduocate, bAT.,,HyF.:__ )
One ccpy to. Nr.;U,Rajaswmr Rao, Rddl.CF%C.,iLAf;; Hyd,
One copy to D. .(ﬂ), CAT., Hyd. K ?
One dupllcate c?p/o . I " f :
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Iii THE CEMTRIL ADMIH

H\f'DE?AunD _}E”"l'{ i erﬁ

TdLﬁHLU‘SLE SHAD R,

AND

THZ HUNT3LE SHRI B.S5.JAL PaR- n;:“559'=

I1 COURT
CHEZCZKED Y

APPRIVED BY

ISTRATIVE

RNGAAATAR ¢ M(A)

o 1(3)

DATED: —  [A /? /QK .
' T 1 T

i |
: }
]
AE35ER/ JUDGMERT
M, ARl
- Cia- '

z;a.méf /O E;C{’

ADMITTED AMD 1iTE
153 UED

-
=
il
Iy
)
.....{
b |
)
w

NDLISAISZD OF WITH(DIRZCTIONS

[ Su e

LADERED/REJECTS

NG ORDER AS T

sareias
Gl Mmmsmﬁva Tribunal

éeﬂaﬂranmﬂa =
MYDER2ABAD BENCH

Py
/ENESF”WTCHi
231&;%%






